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  Heard Ld. Counsel for both sides. Ld. Counsel for the 

applicant submitted that the  applicant is aggrieved  
since the benefit of retrospective promotion allowed 

to him vide order dated 23.07.2008 of this Tribunal 
which is confirmed by order dated 17.01.2012 by the 

Hon'ble High Court of Orissa has not been extended 

to him although other employees who were parties in 
earlier case have been given the benefits vide order 

dated 23.02.2018 (Annexure-A/4). By the 
representation dated 08.05.2018 (Annexure-A/5),  

the applicant has brought this fact to the notice of 
the authorities. 

 

Ld. Counsel for the Respondents submitted that he 
wants some time to obtain instructions in this matter 

from the Respondents-Department. 

 

It is noticed that the grounds mentioned in the O.A. 

that the employees who were parties  in O.A. 
No.1196/2004 and O.A. No.1213-1221/2004 

have  been given the benefit, which has been denied 
to him. This point has not been mentioned in the 

representation 08.05.2018.  Hence, the O.A. is 
disposed of at this stage with liberty to the applicant 

to file a representation enclosing copy of the 



previous representation and a copy of this order, 
incorporating the grounds now mentioned in the O.A. 

to the Respondent No.3 competent authority within 

15 days of the date of receipt of this order. If such a 
representation is made within time stipulated above, 

the Respondent No.3 competent authority shall 
decide the case by passing  a reasoned and speaking 

order copy of which  is to be communicated  to the 
applicant within two months from the date of receipt 

of such representation.  

 

The O.A. is disposed of accordingly. It is made clear 

that we have not expressed any opinion on the merit 
of this case while passing this order.  No costs.  
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